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AlJRh'afJt oj' tke Pl'oceeclbzus of the Oouncil of tlte Govt!1'nor General qf India, 
(/~8.embled lot' Ute PUt'P08~ oj' maldllU Laros and lleuulati01" mulel' tile pro-
t/18tOIl8 qf the Act of P[lrl-tameltt 2,", (md 25 Yi.c., cap. 67. 

The Council met at Simla. on Friday, the Gth August 1869. 

PRESENT: 
His Excellency the VIOEROY and GOVERNOR GENEn &L of I ). ....... .n< In, 1\ ..... , 

G.O.S.I., Presiding. 
His Excellency the COMMANDEIt-m-CIIIEF, K.C.n., O.C.S.I. 
lInjor-Gencml the Hon'ble Sir H. M. DURA.ND, c.n., K.C.5.1. 
The IIon'ble IT. SUMNER MAINE. 
The Hon'hle JOHN STRACnEY. 
The Hon'ble B. H. ELLIS. 
The !Ion'ble F. n. COCKERELL. 

VOL UNTEEIt ACT AMENDMENT DILL. 
His Excellency tho COllMANDElt-IN-CnmF introlluco<l tho Dill to amend 

Act No. XXIII of 1857 (to p"ovidejor the good order cmd di8cipUlle qf ceria;" 
Vollluteer 001'PS, and to inoest tltem foitll cert{ti" pOIoel's). lIe Stlid that bo luLd 
cxplnincd, when moving for leave to introduce the Dill, that· it was ono of n 
formnl character, nnd was in point of fuet meroly to remove wha.t hlld become 
an error iu consequence of the change in the constitution of thc Dritish Army 
in this country. But tho~gh the mll itself WItS formal, it related to institutions 
of 11 different chllrtlctcr. His Exccllcney referred to tho Volunteer OOI'PS 
established in various IJnrt~ of India. In Cnlcuttn, for instnncc, the Volun-
teer Corps had nppclll'C(l nt onc time to bo nenr dissolution, but lately wo 
hnd seen that, under their commanding officer, Colouel Walton, the corps hn(l 
received a gl;cat development. At Knrttehi nnd N agpur, 1l1so, flourishing corps 
existed, but tho latest instance of 0. renl developmcnt of tho system l\'llS tho 
'·olunt.ary association of the employes of the Fat India Rnilway Company. 
lIis Excellency the Viccl'oy'R sllnetion would have the effcct of putting tbis 
new Volunteer Corps on a footing which would render it nn exnmpll" .nnd n. model 
to the corps 'which ho (TIlE COmL\.!.-"!lER-IN-OIIIEF) hopoo would 111 tIme bo form-
ed in connection ,nth all the othol' Indian nail ways. Tho Dill was of 80 fOl'm.;.1 
nnd simple n chamcter that ho did not propose to move that it shoulU he referred 
to a Select Committee, but it wouM n!l ll'mal bo pnhli!lhcd in the Ga:cllc. 

CONSOLIDATED OtTSTOl\lS' AC'f AMENDl1ENT DILL. 
Tne Hon'hlo Mn. STRAClmy IJl'Csellk'(l tho llcport of tIl 0 Select. Commit.IA'e 

on the Dill to shorten the time fut· lauding dutiablc goods. 

Tho Council thon adjourned to 'YC(lllcsd:l~', the 11th Augnst. 
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